-

IN THE CENTBR! APMINISTRATIVE TRIRUNAL: SYDERABAD BENCH: AT

HYDERABAD

TRANSSBRRED/ORIGINAL-APPLICATION NO. 16 of 1990

DATE ,OF ORDER: 14th June, 1990

._n_\\'.
y BETWE@N:
- Mr. R.Kanakachari | APPLICANT(S)
i. ' .
= ' - and
R .
3 |
The secretary, Dept., of Atomic Energy, RESPONDENT( S)
New Delhi and 2 others :
FOR APPLICANT{S): Mr. A.Narayana Reddy, Advocate
FOR RESPONDENT(S): Mr.. E.Madan Mohan Raoc, Addl. CGSC
r w2
CORAM: Hon'ble Shri J.Narasimha Murthy, Member (Judl. )
- Hon‘ble Shri R,Balasubramanian, Member (Admn.)
1.IWhethér:Reporters of local papers may.be
A allowed to see the Judgment?

2. To be referred to the Repocrter or not?

g ' 3. ¥hether their Lordships wish to sce the '
fair copy of the Judgrent?

whether it_nreds to be circulated to \
other Bench/of the Tribunal? , Y

Remarks of Vice-Chalrman on columns

1,2,4 (t0o e =submitted to Hon'hle Vice-
Chairffa where: he” i§ "not on the Bénch)'
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ORIGINAL APPLICATION NO.16 of 1990

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE SHRI
J.NARASIMHA MURTHY, MEMBER(JUDL.) |
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his is a petition filed by the petitioner to

T * *

‘appoint him against one of the eight vacancies for which the
candidates were called for from the Employment Exchange in

January 1989 and selected in the interview dated 29.11,1989.

2. We have heard the learned counsel for the applicant,
shri A.Narayana Reddy and the learned Standing counsel for

the respondents, Shri E.Madan Mohan Rao, addl. CGSC. The

gince
learned counsel for the applicant represents thatZthe applicant |
was given the appointment order and joined duty, the prayer -/-
contained in the OA is thereby met and, therefore, no further

orders are required in this matter.
3. The application is accordingly disposed of. There |

will be no order aé to costs.

(Dictated in the open Court).
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(J.NARASIMHA MURTHY) (R.BALASUBRAMANIAN) |
MEMBER (JUDL. ) MEMBER { ADMN. )
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Dated: 14th June, 19904&&%2
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~ IN THE CENTRAL ADMINISTRATIVE TRIéUm
NAL :HYDERABAD BENCH:HYD. '
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HON'BLE MRWB.N, JA§ASINQ;’ U Ce
HON ' BLE CSURYA RAD {\?ER (JubpL) -
A4 N D,

'HDN'BLI MR.J. NARACIMHA MURTHY(M)(J)
B AND
HON® BLE MR.R.BALASUBRAMANLAN:(M)(A)

DATED: [y lg ! ¢ e
R/JUDGMENT: |
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Admitted and Interim diréctians
“issued ' '
Allowed
Dismissad for default.
Dismissed. G LA\ !

. Disposed d?v&&bﬁ~difee%$?n.

“ M;Bﬁggrﬁered,

Nog or der as to costs.
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